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for the project, furnishing of various undertakings in connection-with project
implementation, etc.

The amount of loans sanctioned by Fls comprise a part of the overall
means of financing for the project. The loans from Fls are generally intended
to help the companies to acquire fixed assets, namely land, buildings,
plant and equipment, fixed assets etc. essential to set up the project and
also to meet the other long term funding requirements of the projects.

{d) SIDBI provides assistance of small scale units through indirect
and direct finance schemes. The projects (industries) for which loans
have been sanctioned by Financial Institutions are paper, ceramics,
financial services, construction, real estate, Rubber products, Telecom,
Power, Hospital, Electrical Equipments, Electronics, Hotel, Food Products,
Automobiles, Services, Drugs & Pharmaceuticals, Power, Sugar, lron &
Steel, Textile Mandate Fibres, Chemicals, Paper & Paper Products,
Fertitizers, Clocks, Printing, Machinery, Plastic, Computer Software,
ceramics.

As regards the names of beneficiary companies and joan amount
sanctioned to each cannot be divulge in accordance with the practices
ana .1sagss customary amongst the banks and in conformity with provisions
of statutes governing the financial institutions as also the provisions of
the Public Financial institutions (Obiligations as to Fidelity and Secrecy)
Act, 1983,

Report of Banchu Committee of black money

12900. SHRI ISAM SINGH: Will the Minister of FINANCE be pleased
to state:

(a) whether the Banchu Committee has published its report with
reference to origin of biack money in the country from 1960 to 1980; and

{b) if so, the measures Government propose to take to check it?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI ANANDRAO VITHOBA ADSUL): (a) The Direct Taxes Enquiry
Committee (Wanchoo Committee) in its final Report of December, 1971
estimated black income at Rs. 700 crores for the year 1961-62, Rs. 1000
crores for the year 1965-66 and Rs.: 1800 crores for the year 1968-69.

tCriginal notice of the question was received in Hindi,
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(b) Necessary legislative, fiscal and administrative measures are
continuously taken o prevent the generation and flow of black money.
Rates of taxation have been progressively rationalized. Various provisions
in the Income Tax Act; like compulsory maintenance/audit of accounts in
appropriate cases under section 44AA/44AB. restrictions on cash
transactions under section 40A(3), 26988, 269T and penalties/prosecutions
for punishing tax defaulters, are aimed at preventing generation and flow
of black money. Searches and surveys in appropriate cases are
continuously undertaken to unearth the black money. General information
is also gathered by the Central Information Branches of the Income Tax
Department about various financial transactions. Simplification of
procedures for filing returns and for making payment of taxes are also
directed towards greater compliance by the tax payers, which will be an
anti-dote to tax evasion.

Pending cases of IT refund

2901. SHRICHO S, RAMASWAMY: Will the Minister of FINANCE be
pleased to state:

(a) what is the total backlog of IT refunds, sector-wise pending for
more than three years;

{b) what are the reasons for this backlog;

{c) what steps are being taken o clear the outstanding of these refunds;
and

(d) by when this exercise will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI ANANDRAO VITHOBA ADSUL) : (a) There are 2769 tncome Tax
Refund Cases pending for more than three years in Kolkata, Chennai,
Guwahatiand Detlhi.

(b) Large number of cases are pending for verification of payments/
TDS Certiticates, Non-furnishing of proof for relief/rebates claimed,
changed addresses of assessees elc.

{c) and {d) The claims and issue of refunds are the on-going process.
The Pending Income Tax Refund Cases are being closely monitored and
the officers have been directed to settle the pending cases on priority
basis.



